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SHRI ANNAS AHEB SHINDE : Sir, I do 
not agree w th the statement of the hon. 
Member. The law of Diminishing Returns 
does no apply to this. In fact, the world exp< 
rience indicates that the use of fertil zers in a 
balanced way is always useful a: id it is 
bound to improve -agriculture  and     
productivity. 

MR. CHAIRMAN: All right. Short Notice    
Question   Mr.   Kulkarni. 

ia NOON 
SHORT NOTI' IE QUESTIONS AND A 

VSWERS 

GURU     GO WALKAR'S   SPEECH AT 
DELHI 

*2. SHRI A. J. KULKARNI : Will the 
Minister ot HOME AFFAIRS be pleased  to 
stat*   : 

(a) whether Government's attention has 
been drawn to the speech preaching 
communalism d 1 ivered by Guru Golwal-kar 
at Delhi on 22nd November, 1970 and 

(b) if so, wh it is the reaction of 
•Government   thereto ? 

THE MINE' TER OF STATE (SHRI-
MATI NAND NI SATPATHY) : (a) Yes,   
Sir. 

(b) Governn ent unequivocally condemn 
all pro jaganda projecting the doctrine of Hi 
du Rashtra as it is totally opposed to the 
concept of Indian nationhood under our 
Constitution. Our Constitution f uarantees to 
every citizen freedom to follow his own 
religion. Fundamental rights and 
corresponding obligations are secular matters. 
Government thorougl ly deplore any attempt 
to cast doubts on the loyally and patriotism of 
any sectior of the population merely on    
grounds 0  their   religion. 

[MR. DEPUT r CHAIRMAN  in the Chair.] 

SHRI A. G KULKARNI : Sir, my first 
question s this : As the Minister has stated 
that tl ey take a serious view of the propaga 
ion of the idea of Hindu Rashtra, etc.. I want 
to know what are the sentence! or what are 
the actual paragraphs 01 what was the 
objectionable thing    that     was    uttered     
by     Guru 

Golwalkar in that meeting ? Secondly Sir, I 
have been allowed two questions and   so this 
is part (b) of this question. 

MR.   DEPUTY    CHAIRMAN  :    Is 
it the second question or the (bi part of the  
first, question ? 

SHRI A. G. KULKARNI : This 
is the (b) part of the first question. 
Sir, I want to know whether certain 
political parties, certain personalities, 
are always harping on this idea of 
Hindu Rashtra when the Hindu religion, 
Sir, for the past so many centuries has 
not been able to adjust itself with its 
own minority and that is why people 
and many persons like Dr. Ambedkar 
had to come out and embrace Buddhism. 
So, in view of this, I want to know whether 
the propagation of the idea of Hindu 
Rashtra creates unnecessary mistrust in 
the minorities and what is the positive 
step it is going to take ? I want to know 
whether the Government has prosecuted 
anybody  in  this      connection. This 
is   my    first  question. 
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SHRIMATI NANDINI SATPATHY : Sir, 
the hon. Member has asked two questions. He 
wanted to know what are the objectionable 
things in this speech of Shri Golwalkar. I do 
not have the whole speech before me here. I 
do not want to say what are the objectionable 
things. But I can say certain things which he 
mentioned in his speech. Those are some of 
the things which he said; I am not quoting 
him. He said that those people who had 
invaded India about 1000 or 1200 years ago 
were taking advantage of our ignorance and 
our weaknesses. He said that the word "Bha-
ratiya" was synonymous with the word 
"Hindu"; India was in fact a Hindu nation; 
and Indian culture was basically the Hindu 
culture... These are some of the things which 
he mentioned in his speech. I do not think 
these are objectionable... (Interruptions.) 

 
(Interruptions.) MR.   DEPUTY   

CHAIRMAN   :   Let there be no dialogue and 
no interruptions please.    Let individual 
Members ask questions. 

 
SHRI J P. YADAV : Sir, on a point of order... 

(Interruptions) 

SHRI   A.   G.   KULKARNI   :   Sir.. 

MR.   DEPUTY   CHIRMAN   :   Mr 

Yadav "  

SHRI LAL K. ADVANI : Sir, on a point   
of  order ... 

MR. DEPUTY CHAIRMAN : Mr. Yadav, 
you have na point of order? All right. 

SHRI LAL K. ADVANI : Sir... 
(Interruptions.) Questions are asked on the 
basis of facts. Here we do not know what was 
the subject. Nevertheless a propagation is 
made against a particular party or an 
organisation deliberately, and the question is 
sponsored and prompted . . . (Interruptions.) 

SOME HON. MEMBERS : This is no   
point   of  order...   (Interruptions) 

SHRI LAL K. ADVANI : My point of 
order is. .. (Interruptions) I think further 
questions should be ruled out entirely... 
(Interruptions.) 

SHRI BHUPESH GUPTA : Sir, a point of 
order has been made... (Interruptions.) I am 
surprised she did not take exception to the 
speech...  (Interruptions.), 

AN HON. MEMBER : What is wrong with   
the   speech   ?...(Interruptions.) 

SHRI ARJUN ARORA : Sir, may 1 ask a 
question? 

MR. DEPUTY CHAIRMAN : No. Even 
Mr. Kulkami's question has not been answered 
yet. .. (Interruptions) Order, order, please. 

SHRI PITAMBER DAS : Sir, let us coolly 
consider the question. The question simply is 
whether Government's attention has been 
drawn to the speech preaching communalism 
delivered by Guru Golwalkar at Delhi on the 
22nd November, 1970. I want to make one 
submission. If the hon. Minister has not got the 
text of the speech, I have got the tape-record of 
it and the original speech. That may be 
reported and, after that we would like to know 
what are the objectionable   portions   in   it. 

(Interruptions) 
MR. DEPUTY CHAIRMAN : Order, order 

please. 
SHRI ARJUN ARORA   :  Sir,  on  a point 

of order. 

SHRI BHUPESH GUPTA : I believe 
she has  read it today in the press... * 
(Interruptions.) 



33 Short No :ce Questions [18 DEC. 1970] and Answers 34 
 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh  Gupta,   please  sit  down. 

SHRI A. G. KULKARNI : I have also got 
the text of tlie speech if Mr. Pitamber Das   
wants  it. 

SHRI PITAMBER DAS : I have got the 
tape-record. 

SHRI ARJUr ARORA : Sir, the speech was 
reported h the Hindustan Times of November 
23,  1970. 

MR. DEPU1 Y CHAIRMAN : What is  the  
point  of order? 

SHRI LAL K . ADVANI : That is not a 
point   of  order 

SHRI ARJU * ARORA : Sir, it is as much 
a point   >f order as Mr. Advani's. 

The Hindustan Times is neither a Commu-
nist paper nor 1 Congress paper. It is a Birla 
paper. 

SOME HON MEMBERS : It is Indira 
Gandhi's   paper.. .    (Interruptions). 

SHRI ARJU « ARORA : It is a Birla paper   
which      ormally     supports    .   .   . 
(Interruptions). 

 

SHRI BHUPESH GUPTA : Yesterday, in 
this House the Hindustan Times report became 
the subject-matter of a one-and-a-half hour 
discussion without the permission of the Chair 
because it was meant to attack the Soviet 
Union. Today the same Hindustan Times is. . .   
(Interruptions). 

AN HON. MEMBER : His Master's 
Voice.... (Interruptions). 

MR. DEPUTY CHAIRMAN : May I appeal 
to the hon. Members not to interrupt? Let 
them ask the questions and let the hon. 
Minister reply. If you also want to ask 
questions I will definitely give you the 
opportunity. You will get a chance to get 
clarifications and information from the hon. 
Minister. But please do not interrupt because 
the interruptions will not help anybody. On 
the contrary, if there are continued 
interruptions, we will be wasting the time of 
the House only, 

SHRI ARJUN ARORA : Let me speak. 
What is this, the Jan Sangh Members 
interrupting   me   all   the   time? 

MR. DEPUTY CHAIRMAN : Order, order.    
He wants to raise his point of order. 

(Interruptions) 

SHRI  ARJUN ARORA   :   I  am  not 
yielding. 

SHRI SUNDAR SINGH BHANDARI : 
 . . . 

(interruptions) It   may   be   an   additional   
information-And should it be the basis of the 
discussion ? (Interruptions) 

(lilerruptions) 
2—65 R.S./70 
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SHRI  ARJUN ARORA   :  They  talk of  
Hindu   culture.    (Interruptions.) 

SHRI SUNDAR SINGH BHANDARI : 
What  is  under  discussion? 

SHRI BHUPESH GUPTA : Why do we not 
proceed, Sir? I should like to know whether 
Members have a right to ask questions. There 
are also other Members who want to ask 
questions. 

SHRI ARJUN ARORA : I can state my 
point of order only if the Jan Sangh Members 
display some tolerance. {Interruptions.) 

SHRI B. V. ABDULLA KOYA : Tolerance 
is not in their- blood. You need   not   wait   
for   them.   (Interruptions). 

MR. DEPUTY CHAIRMAN : Order, order, 
please. 

 
SHRI   K.   CHANDRASEKHARAN   : 

These interruptions are unnecessary.    Let us   
proceed   with   the  supplementaries. 

SHRI ARJUN ARORA : The 'Hindustan   
Times'   report   makes   it   clear. 

MR. DEPUTY CHAIRMAN : Please let me 
know first in brief what is your point of order. 
Then you may substantiate it, but please do 
not read anything and take time. Please tell me 
in brief what is your point of order. 

(Interruptions) 

SHRI ARJUN ARORA : This House 
cannot accept the suggestion of Mr. Pitamber 
Das to play the tape in the House. 

AN HON. MEMBER : Why ? 

SHRI ARJUN ARORA : If we do so, we 
will convert this House into a forum of 
propaganda to preach communal hatred. 

MR. DEPUTY CHAIRMAN : That point   
is   clear. 

SHRI ARJUN ARORA : Thi? House 
cannot do it.    This is my point of order. 

MR. DEPUTY CHAIRMAN : I have 
already said that you cannot play that    record    
here. 

SHRIMATI YASHODA REDDY : On a 
point of order, and I want your direction on it. 
When the hon. Minister Mr. Mirdha, and the 
hon. Deputy Minister Mr. K. S. Ramaswamy, 
both belonging ito the Ministry of Home 
Affairs, are present here, may I know, Sir, 
what is the significance of my friend, Mrs. 
Nandini Satpathy,   giving   the   reply? 

AN HON. MEMBER : Becasue she is a 
communist. 

SHRIMATI NANDINI SATPATHY : This 
is because of the distribution of work. 
(Interruptions.) 

MR. DEPUTY CHAIRMAN : If you all 
keep quiet, then only we will be in a position 
to listen to the reply. 

SHRIMATI NANDINI SATPATHY : 
This is an internal distribution of work, and a 
member of the Council of Ministers, be it he 
or she, who is asked to look after a particular 
subject, can always do it. There   is   nothing   
wrong   in   it. 

SHRIMATI YASHODA REDDY: How 
can she reply satisfactorily when she says she 
has not read that speech? That is one thing. 
Please tell us about the second part of the 
answer. 

MR. DEPUTY CHAIRMAN : All right, 
you now reply to that question of Mr.  
Kulkarni. 

SOME HON. MEMBERS : What about the 
point of order raised by Shrimati Yashoda 
Reddy? 

MR. DEPUTY CHAIRMAN : Didn't you 
hear the Minister? You should have patience 
and you should be attentive also. She has said 
that it is a matter of internal distribution and 
allocation of work. It is for the Prime Minister 
to allocate the distribution   of   business. 

(Many hon. Members stood up) 

Please listen now; you cannot get up every 
now and then like this. It is for the Prime 
Minister to distribute the work and the Prime 
Minister has allotted this particular subject to 
the hon. Minister and that is why she is 
replying. 

(Interruptions) 
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SHRI KRISH\N KANT : Under an order of 
the Government she has been allotted work 
connected with national integration. It c ifne 
in the papers. She is the Minister n charge 
looking after national integration, and she is 
quite competent to  reply to this. 

SHRI BHUPE H GUPTA : I can give you 
information. We are members of the National 
Integration Council and  ... 
{Interruptions.) 

MR. DEPUTE CHAIRMAN : Order please. 

SHRIMATI NANDINI SATPATHY : The 
original question put by Shri Kulkarni was lost 
when all these questions were raised. He asked 
about the concept of Hindu Rashtra and as I 
have already said in my reply, this concept of 
Hindu Rashtra is very much against Indian 
nationhood. 

SOME HON.  MEMBERS   :  No,  no. 

SHRIMATI NANDINI SATPATHY : I am 
helpless if my hon. friends who talk about 
Hindu religion and philosophy do not know 
the origin and the basic theme of Hindu 
philosophy; I cannot help  it. 

MR. DEPUTE CHAIRMAN : All right, 
Mr. Rajna ain, please sit down now. 

SHRI BHUPLSH GUPTA: Sir, your 
direction was w ong.  Let me say ....................  

MR. DEPUT t CHAIRMAN : Please sit 
down Mr. Bh pesh Gupta. Let us not raise  any  
point    of order. 

SHRIMATI      YASHODA   REDDY : 
Why, why ? 

MR.   DEPUTY   CHAIRMAN   :   We 
want to contim e with questions and answers 
on this short notice question and   therefore    .    
.    .        (Interruptions). 
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SHRI RAJNARAIN : She does not know 

even an inch about Hinduism and about 
Bharatism. 

 
MR.   DEPUTY  CHAIRMAN   :   Mr. 

Rajnarain, please sit down. 

SHRI RAJNARAIN: You ask her to sit 
down. She does not know even the origin of 
tbe word 'Hindu'. She does nut under, stand 
the meaning of the word 'Hindu' and what she 
is going to reply is nonsense. 

SHRI BHUPESH GUPTA : About the 
origin of the word 'Hindu', let there be a 
separate discussion. Now, let us proceed    
with   this. 

MR.   DEPUTY   CHAIRMAN   :   Mr. 
Rajnarain,   order   please. 

SHRI S. D. MISRA : On a point of order.... 

MR.   DEPUTY   CHAIRMAN   :  Just a  
minute  please.  

Do you want that all the Members on your side 

should get up and create an uproar and not 
allow the proceedings of the House to continue 
? Is that the desire of the House? I have said a 
number of times, let the hon. Minister reply 
and you will get your turn. You can present 
your point of view and you can ask for 
clarifications. Why do you get up eveiy 
moment and interrupt the Minister and not 
allow her to reply ? Is that your desire ? 
Otherwise, please allow her to reply and you   
will  get  your   chance. 
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SHRI S. D. !N ISRA : She is standing. 

SHRI ARJUN ARORA : You are also 
standing. 

SHRIMATI T ANDINI SATPATHY : I am 
surprised tl at the hon. Members.... 

MR. DEPUT ' CHAIRMAN : Order, order 
please. 

SHRIMATI IvrANDINI SATPATHY : I am 
very mucl surprised to see why the hon. 
Members re so much reluctant to listen to the 
ans ver while they talk about the Hindu 
religion so much. (Interruptions.) Shri 
Rajnarain t anks that he knows about the 
Hindu relij ion more than anybody «lse.  
(Interruption ) 

MR. DEPUTY CHAIRMAN : Mr. 
Rajnarain, pleafe sit down. 

SHRI SRIMAN PRAFULLA GOSWAMI : 
Why are they shouting ? We do not accept 
their philosophy. {Interruption.) 

SHRIMATI NANDINI SATPATHY '' 
Again I want to say this that this concept o 
Hindu Rashtra is very much against the Indian 
nationhood. We have said (his many times in 
this House. India does not consist of only 
Hindus. This Indian culture, Indian 
philosophy, Indian heritage, it embraces 
different religions, different castes, different 
cultures, and everything. So anybody who 
preaches in the name of Hindu religion or 
Hindu Rashtra and tries to divide the country, 
to disintegrate the country. ..   (Interruption.) 

 

(Interruptions)
(Inlerruplions)
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SOME HON. MEMBERS : Who is 
dividing    ?   Who   is   dividing? 

SHRI CHANDRA SHEKHAR : Mr-
Deputy Chairman, I rise on a point o* order.    
The   question   is   limited .. . 

SHRI LAL K. ADVANI : I rise on a point   
of   order.. 

 
SHRI CHANDRA SHEKHAR : l shall have 

my say. I addressed the Ghair already. I am not 
going to be bullied by you. 

 

SHRI   CHANDRA   SHEKHAR    : am not 
going to yield. 

MR. DEPUTY CHAIRMAN : I have 
allowed Mr. Chandra Shekhar to raise a point 
of order. After that I will allow you. 

SHRI LAL K. ADVANI : I accept your 
decision. Only because the hon. Member there 
shouts louder the Chair permits him first.     It 
is not proper. 

SHRI CHANDRA SHEKHAR : Madam 
Deputy Chairman, Sir. .. I am sorry, JVIr.    
Deputy   Chairman.... 

SHRI BHUPESH GUPTA : Nothing wrong 
there. Sir, you aie as good as a lady.   That   is   
there,   Sir? 

 

SHRI BHUPESH GUPTA : Surely, Sir, this 
does not follow from the Hindu Rashtra   
concept. 

SHRI CHANDRA SHEKHAR : 1 do not 
know what Mr. Pitamber Das looks like, Laila 
or Majnu. But I was reminded of the great 
personality of composite Indian culture, who 
was the Deputy Chairman of this House, and I 
was taken up by   that   memory. 

Sir, my point was that the question is a 
limited one whether Government's attention 
has been drawn to the reported speech of Mr. 
Golwalkar and what is the reaction of the 
Government. We are discussing neither the 
Hindu religion or any other religion. I agree 
totally with my friend, Mr. Rajnarain. 
Sometimes he speaks very intelligent things. 
Today he has... 

SHRI ARJUN ARORA : Very rare. 

SHRI CHANDRA SHEKHAR : ... said 
something in the House. .. [Interruptions) Mr. 
Deputy Chairman, under the circumstances we 
should not drag on by making philosophical 
statements and expositions. The hon. Minister 
is just replying to the limited question from the 
point of view of the Government. Any 
propaganda in the name of religion is against 
Indian nation-hood. My friends opposite may 
not agree with me. But the Minister has got all 
the iight to express the opinion of the 
Government and express tbe opinion of this 
side of the House. Why so much of quarrel 
over ( h a t ?  Mr. Varma and Mr. Advani may 
have any point of view. And if they go on 
interrupting the Minister, it will not be possible 
to proceed on this question, and then they will 
also not be able to make any speech in the 
House. So, Mr. Deputy Chairman, they should 
confine themselves to this statement of what 
the hon. Minister has said. She has only said 
that the reported statement of Mr. Golwalkar is 
against Indian nationhood, against the concept 
cf secular democracy, to which this nation and 
this. Parliament adhere. 

SHRI LAL K. ADVANI : Sir I wish to raise 
a specific point of order. It is about rule 47 of 
our Rules of Procedure which pertains to limits 
of questions and answers. I think the rule 
covers not only the questions but also answeis 
given. I    says   about   questions   that  : 

"(xiii) it shall not raise questions of policy 
too large to be dealt within the limits   of  an   
answer   to   a   question,". 
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I think this appli s equally to the question put 
and the ar; -wers given. I am prepared to 
discus, at length the concept of Hindu Rashtr I 
as accepted by the RSS and demonstrat< to 
this House that it is a national and ,< -cular 
concept, that there is nothing comriunal about 
it. [Interruptions) But this )5 not the occasion. 
My submission is th it when a Minister is an-
swering such a mischievous question and 
deliberately giv s the answer as he has given it 
leads to a debate of this kind. And when Mr. 
Rajnaiain says something, and Mr. Chand a 
Shekhar says something, it is inevitable that 
disturbances of this kind arise. It s inevitable. 
My humble submission is thi I Ihe Home 
Minister could have pointed < at that Mr. 
Golwalkar's speech was to his extent 
communal and objectionable. I could have 
understood that... (Interruj] •ons) But they 
cannot say that as far as il <; concept of Hindu 
Rashtra is concerned, his is the Government's 
policy. Otherv ise, we will be inviting a 
debate. This 1 nd of debate is inevitable when 
you repl/ in terms of policy. Sir, you should no 
only restrict the supplementaries, but even the 
answers given should be sue! as to confine 
themselves only to facts an : not to any general 
theory. As I have said I am prepared to discuss 
the theory oi Hindu Rashtra. I want your    
ruling,    Sir. 

SHRI HAYATULLAH ANSARI : I want to 
brii j this fact to the notice of the hon. Minis 
>:r that Mr. Golwalkar is the author   of   t\v     
or   three   books.. .  

SHRI LAL K. ADVANI : This is no point   
of  ordi '. 

SHRI   HAYATULLAH   ANSARI    : 
He is the au !ror of two or three books and in 
these books he has explained his theory about 
nationhood and about the Indian   cultui • 

 
SHRI HAYATULLAH ANSARI -: I do   

not   yield  .   .   . 

SHRI LAL K. ADVANI : First let him sit   
down. 

MR. DEPUTY CHAIRMAN : Have you 
got a point of order? If not, please do not 
discuss it. 

SHRI HAYATULLAH ANSARI : I  am 
coming to  that point. 

MR. DEPUTY CHAIRMAN : Do not 
come to the point.    Tell me briefly what is  
your   point   of order. 

SHRl HAYATULLAH ANSARI : I   am   
explaining. 

MR. DEPUTY CHAIRMAN : Do not 
explain.    What is your point of order ? 

SHRI HAYATULLAH ANSARI : These 
people have spoken too much and have taken 
too much time. Can you not spare   two  
minutes   for   me? 

MR. DEPUTY CHAIRMAN : I have given 
you a chance to rake a point of order. You teU 
me if you have a point of order. 

"SHRI HAYATULLAH ANSARI : He has 
written many books. In these books he has 
explained the theory about nationhood and 
about the culture of India. I want to know 
what is the reaction of the Government of 
India about those books because  these  books   
. . . 

MR. DEPUTY CHAIRMAN : This is  not a  
point  of order. 

SHRI BHUPESH GUPTA : I have a point 
of order. 

(Shri Babubhai M. Chinai   stood up.) 

I   J 
| You will get a chance after Mr. Babubhai : 
Chinai. 

j      MR.   DEPUTY   CHAIRMAN   :   Let I  
Mr.  Bhupesh   Gupta  speak  first. 

I      SHRI   S.  D.   MISRA   •   But  why? 

(Interrupti. ns by some  hon. Members)
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SHRI   BABUBHAI   M.   GHINAI    : 
On a point of order the Member who rises in 
his seat first should be allowed to speak   first. 

MR. DEPUTY CHAIRMAN : All right. 
Mr. Babubhai, I will allow you to raise your 
point of order. (Interruptions) Please sit  
down. 

SHRI BHUPESH GUPTA : I have no 
objection if you allow me to speak after Mr. 
Ghinai ... 

MR. DEPUTY CHAIRMAN : I think Mr. 
Bhupesh Gupta wants to say something about 
the point of order raised by Mr.   Advani.   
Am   I   right? 

SHRI BHUPESH GUPTA : That is right. 
But if he wants to speak first I can sit down. 
But after that I must get a chance. I am not 
going to surrender my right to say something 
on this point. May   I   proceed ? 

MR.  DEPUTY CHAIRMAN   :  May 
I know wheher you want to say something on 
Mr. Advani's point of order or whether   you  . 
. . 

SHRI BHUPESH GUPTA : You listen to 
me first. 

MR. DEPUTY CHAIRMAN : ... are 
raising   a   new  point. 

SHRI BHUPESH GUPTA : I am raising a 
point of order. When I utter it you will 
understand it. I do not know whether it is a 
new point or an old point. But i t has certainly 
a bearing on the subject; otherwise I say pass 
on to the next question. I find that some of my 
friends do not want to allow me to speak. 
(Interruptions) Sir, my point of order is 
simple.   (Interruptions) 

. MR. DEPUTY CHAIRMAN : Please sit   
down. 

SHRI   BHUPESH   GUPTA    :   Why 
don't you listen   to  me? 

MR. DEPUTY CHAIRMAN : Mr-Bhupesh 
Gupta, Mr. Advani wants that a ruling should 
be given on his point of order first. So, do you 
want to say something on the point of order 
raised by hirn? 

SHRI BHUPESH GUPTA : Am I to be 
subjected to cross-examination all the time? 

MR. DEPUTY CHAIRMAN : It is not that. 

SHRI BHUPESH GUPTA: I am raising a 
point of order. 

(Interruptions) MR. DEPUTY 
CHAIRMAN  : Please sit down- 

SHRI BHUPESH GUPTA : Then you 
should stop the others also. I wanted only to 
say on this point of order .   .   . 

MR. DEPUTY CHAIRMAN : That is what 
I am asking you, whether you want to say 
something on that point of order. You can say 
"Yes" or "No". 

SHRI BHUPESH GUPTA  : You do 
not even allow me to finish my sentence. If 
you Want to give a ruling on his point of 
order... .. (Interruption) Let me finish my 
sentence, for goodness' sake. If you want to 
give a ruling on his point of order, you must 
say that; I will sit down. You need not say all 
these things. You just say "Without hearing 
anybody else, I will give my  ruling". 

MR. DEPUTY CHAIRMAN : I have not 
said  that. 

SHRI BHUPESH GUPTA : All right, you 
give your ruling. 

(Interruptions) 
MR. DEPUTY CHAIRMAN : Order, 

please. 

SHRI BHUPESH GUPTA : See, you are 
not giving your ruling. (Interruptions) You 
should not allow the House to be withheld 
from proceeding on this question which, I 
consider, js ofvjtalimportance. Therefore, Sir, 
either you give your ruling or let me raise my 
point of order. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, 
please. 

SHRI BHUPESH GUPTA : This is 
deliberate obstruction in favour of Golwal-kar. 
We shall not allow this House to become an 
instrument of Golwalkar's propaganda. 
(Interruptions) See, you are not   giving   your   
ruling. 

MR. DEPUTY CHAIRMAN   :  I am 
giving   my   ruling. 

(Interruptions) 
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SHRI BHUPKSH GUPTA : I am not 
going to listen to anything else. The Only 
thing I sha 1 hear is the ruling from you.    
Please get up to give your   ruling. 

xMR. DEPUT" CHAIRMAN : Please sit 
down, Mr Bhi pesh Gupta. Mr. Advani, what 
was your point of order? Will you please 
clarify it a little bit so that I can properly    
under tand    it? 

SHRI LAL C. ADVANI : Sir, my point of 
order is that under the rules governing the 
admissibility of questions and the scope ( f 
questions and answers, it is said that n< 
question should be such as to raise broad i -
sues concerning matters of policy or as ca 
mot be answered in the course of a brie] 
question. My submission is that this sho ild 
govern the questions as well as the an: wers. 
And if answers are given in a man ier as to 
project matters of policy, then there are 
bound to be supplementaries that may not be 
confined io facts. In this case, the question 
pertains to a speech m; de in Delhi by Guruji; 
and the questio i is whether that speech was 
made and, i1 so, what is the reaction of the 
Governmer I. The answer could have been 
"Th l speech is objectionable in this respect, 
and, therefore, we are proceeding against it". 
Instead of that, the answer giv< n is, "We do 
not know what the speech was, but so far as 
Government policy is oncerned, it is such and 
such." [Interrupti us] 

SHRI BHUP ,SH GUPTA : Is this a point 
of order ? 

SHRI K. S. CHAVDA : Yes, it is. It is for 
the Ch iir to give a ruling. 

Interruptions) 

SHRI BABU tHAl M. GHAINAI : Mr. 
Deputy C lairman, I want to say something 
on  t >is point of order. 

SHRI   BHUPESH   GUPTA   :   Sir,   if you   
allow   anybody, I shall have precedence.    I   
am    lot   going   to  sit   down. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta, if you want to say some-
thing about th' point of order of Mr. Advani, 
I wil! give you precedence. Do you want  ti 
say anything  on  that? 

SHRI BHUPESH GUPTA : Yes, I want to 
say something about that. The honourabl' 
Member has put his point of order i i a very 
calm and quiet manner and ev< n smilingly.    
Now, what 

is the question? The question is whether the 
attention of the Government has been drawn 
to. This is something on which we want to 
know. The Government has said that its 
attention has been drawn to, and the 
Government has also read out certain    things    
from the newspaper  . . . 

(Interruptions) SOME HON.  

MEMBERS   : No,  no. 

SHRI BHUPESH GUPTA : You are not the 
Government. You may never come into the 
Government. The Government has said that its 
attention has been drawn. My friends can ask 
supplementaries as to how the Government's 
attention has been drawn to. Therefore, this is 
disposed of. Now, the Government's attention 
has been drawn and you may ask 
supplementaries. And the next question is: If 
so, what is the reaction of the Government? 
That is the crucial question. We would like to 
ask the Government this question: Since your 
attention has been drawn to in whatever 
manner it may be, what is your reaction to it? 
My friend may address a series of questions. I 
know, my dear friend, you will address a series 
of questions. Therefore, I may like to ask the 
Government: Why have you not prosecuted 
Golwalkar? I will demand for his prosecution. 
(Interruption) It is a different thing. You may 
a?k for another thing. (Interruption) Therefore, 
Mr. Advani is wrong. No party is involved 
here. Where is the question of fact? The first 
question is whether the Government's attention 
has been drawn to it. Then, another question is 
: What is the reaction of the Government? How 
does any question of policy come in here? It is 
the reaction of the Government that we want. 
And then, after hearing, if you think that high 
policy is involved in it, you can discuss it later. 
I am not going into the high policy. My 
question will be, as I said before, what the 
policy of the Government is with regard to the 
prosecution   of  Golwalkar. 

SHRI BABUBHAI M. CHINAI : Sir, the 
point of order which Mr. Advani has raised is 
very muc h in order according to me because if 
you look at the question, it reads: "Whether 
Government's attention has been drawn to the 
speech preaching communism delivered by 
Guru Golwalkar at Delhi on the 22nd 
November, 1970;" To that the honourable 
Minister has said in two parts: (1) she has not 
got (he speech with her. She has not got even 
an extract of it. In spite of that, she has gone 
ahead explaining to the House 
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what Indian culture is and what Indian 
philosophy is, etc. etc. My own humble 
submission is that since the Government has 
not got the material before it to answer the 
ruestjon that has been put, the reply oi tae 
Government should ordinarily have been that 
they have not got the speech or he extract and, 
therefore, they cannot reply. Not only that. The 
question has been put to the Home Ministry. 
But the honourable Minister who has g iven  
the answer is not in the Home Ministry, ui 
course I can accept if they put forward the plea 
that the Prime Minister has made some 
arrangements and that is why she is replying. 
But the reply should have Deen that she has 
not got the text of the speech or the extract of 
the speech and that the Government will look 
into the .natter and then reply. What is the idea 
in saying sometmg Wnich she has not gQt before her ? 

SHRI CHANDRA SHEKHAR : Ma-dam 
Deputy Chairman,. . .  (Interruptions) 

SHRI BHUPESH GUPTA : I do not know 
why toda/ everybody is taking you, Mr. 
Deputy CLairman, in terms of a woman. 

 
SHRI CH\NDRA SHEKHAR : I am sorry, 

Mr. Deputy Chairman, I have heard the reply 
that though she has not got the text of the 
speech, her attention has been drawn to the 
reported speech in the press and that   ... 

SHRI CHANDRA SHEKHAR : He 
does not know the qualities of being a 
Minister. Madam Satpathy has more qualities 
than you. He should not have any   reason  to 
say this. 

Mr. Deputy Chairman, the Ministers are 
more capable than myself. I only wanted to say 
that my impression was that the Minister was 
saying that though she had not got the full text 
of the report or the authorised version of the 
report, the reaction of the Government to what 
has been reported in the Press  .   .   . 

SHRI ARJUN ARORA : That is bad 
enough. 

SHRI CHANDRA SHEKHAR : ... is what 
Mr. Satpathy—Mrs. Satpathy haa said.... 
{Interruptions). 

SHRI BHUPESH GUPTA : How shall we 
proceed when there is such profused 
confusion    of   sex? 

MR. DEPUTY CHAIRMAN : Because of 
so much of noise, probably Shri Chandra 
Shekhar is confused. Shri Advani raised a 
point of order and different points of view 
have been expressed. As pointed out by Shri 
Chandra Shekhar and Shri Bhupesh Gupta, I 
feel that the attention of the Government has 
been drawn to the Press reports.   .  . 

SHRI K.    CHANDRASEKHARAN : 
May I just intervene? 

MR. DEPUTY CHAIRMAN : Please sit 
down. They do not have any actual or tape-
recorded version of the speech. Even then, their 
attention was drawn to the Press reports. 
Therefore, the hon. Minister is giving the 
reaction of the Government to the points raised 
in the /speech. It does not relate so much to 
large policy matters. The reaction of the 
Government has been asked for in the question 
and the hon. Minister is just trying to give the 
reaction to the points raised in the speech of 
Guru Golwalkar. Therefore, let us proceed with 
the question. But one thing I would like to ask. 
It is three minutes to one o'clock now. Should 
we take up the formal business now and 
continue with these two questions after the   
lunch   hour  ...     (Interruptions,- 

SHRI A. «. KULKARNI : What about my 
question? 

MR. DEPUTY CHAIRMAN : She-will 
reply   to   the   question  put   by  Shri 

SHRI CHANDRA SHEKHAR : I maV be 
wrong or I may be right, but this was my 
understanding  of the reply. . . 
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Kulkarni. Oth^r questions will be asked 
after lunch.........  {Interruptions). Shri Kul 
karni has alrea> ly asked the question and 
the Minister wt s just replying. 

SHRI LAL K. ADVANI : She has already   
repliei . 

MR. DEPUfY CHAIRMAN : She has not 
replied Let her give a reply to that question. 
Other questions can be asked   after   11 uch. 

SHRI DAHV'ABHAI V. PATEL : Let us 
have it at 2  o'clock. 

SHRI S. D. MISRA : We have already 
heard   Shrima i   Satpathy. 

SHRI BHLPESH GUPTA*: She has said 
somethii g. After lunch we can put 
supplementaries. There should not be any 
points of procedure. There will be supplemen 
aries and she should give the replies at 2.30. 

Not concluded.] 

[Short Noti e Question No. 3 For answer 
vide col,.  73-74 infra.] 

WRITTEN At SWERS TO QUESTIONS 

RFCOMMENDAT »«S OF N.L.C. REGARDING 
INDUSTRIAL RELATIONS COMMISSIONS 

♦783.   SHRI . vRJUN ARORA : 
SHRI     RAJENDRA     PRATAP 

SINHA : 
SHRI   KRISHAN   KANT   : DR. 
S.vLIG RAM : 

Will the Minister of LABOUR AND 
REHABILIT/ TION be pleased to state: 

(a) whether Government have accepted the 
recomme idations of the National Labour 
Comn ission relating to the setting up of 
industrj il relations commissions for 
adjudication    >f industrial  disputes;  and 

(b) if so, tl 9 steps taken in pursuance 
thereof? 

THE MIN: STER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b) These recommendations 
of th • National Commission on Labour were 
liscussed at the 29th Session of the Standi ig 
Labour Committee held in July, 1971 when it 
was agreed that Industrial  R( tations   
Commissions  should 

be set up with the function, among others , of 
adjudication of industrial disputes. Action in 
the light of this conclusion is being   
considered. 

DEMAND OF FOODGRAINS FROM THE STATES 

*784. SHRI R. P. KHAITAN : Will the 
Minister of FOOD AND AGRICUL-TURE  be 
pleased  to state: 

(a) what was the total demand of food 
grains in the country (State-wise) during the 
last three years; 

(b) the production of foodgrains in the 
country (State-wise) during the last three years;
 , 

' (c) the imports made during the last three 
years; 

(d) the estimated production in the country 
during the year   1970-71; and 

(e) by what time it is likely to get self-
sufficiency in foodgrains in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNA-SAHEB 
SHINDE) : (a) The demand for foodgrains, 
like that for any other commodity, is elastic 
and depends on a number of factors like 
population, levels of incomes and food habits 
of the people, extent of urbanization, and 
availability and prices of other substitute 
foods. In a developing country like. India these 
factors are constantly changing and it is 
difficult to assess precisely the demand for 
foodgrains in the country for any particular 
period of time. In a year of good production 
the consumption of foodgrains generally in-
creases while in a year of bad production 
people are able to manage with much less 
foodgrains. 

(b) and (c) A statement containing the 
required information is placed on the Table of 
the  Sabha.   (See below.) 

(d) It is too early to give any quantitative 
estimate of production of foodgrain8 in the 
country during the agricultural year 1970-71 as 
even the preparatory tillage and sowings of 
rabi crops are not yet   over. 

(e) With the rate of growth of 5 per cent per 
annum in foodgrains production envisaged in 
the Fourth Five Year Plan the country may 
attain self-sufficiency in foodgrains during the    
Fourth PI?n period 


